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IN THE CENTR&LiRDMINISTRRTIUE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 1311/94. Ot. of Decision : 25.10.94. /
R. Sanyasi Appadu .. Applicant.
Vs

i« The Flag D?Ficer’
Commanding=-in-Chief,
Eastern Naval Command,
Visakhapatnam~14.

2. The Chief Staff DOfficer (P&A)
Eastern Naval ® Command,
Nayal Basa, Visakhapatnam-14,

3. The General Manager,

Naval Armament Dapot
Visakhapstnam=9. .. Respondents.

Counsel for the Applicant : Mr. P, Bhaskaf

Counsel for the Respondents : Mr, N.R.Davaraj,Sr.CGSE.

ECRAM:

sl

THE HON'BLE SHRI A.V, HARIDASAN : MEMBER (JﬂDL.)

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)




0.A. 1311/94. Dt. of Decision : 25=-10-94,

ORDER

0 As per Hon'ble Shri A.Y, Haridasan, Member (Judl.) |

This application is directed against the order of
penalty of reducticn of pay to three lower Stages lmpossd
on the applicant by ths 2nd rQSpondegazgiazindt. 13.5.1994,
It appears/against this ordef/the applicant had preferred
an appeal$ to the appellatas authority on 16.6.94 and 17.6.94.
1t is Peund ?Lat the appealbha¥enot been disposed of and ag
the punishment jis eéﬁzzég;; operatiun)that the applicant
has filed this application. Section 20 of the Admini strative
Tribunals Act provides that the Tribunal shall nof ordinarily
admit an application unless the aggrieved person has gxhausted
the statutnrﬁramadies available to him under the sgpvice rulses,
It is also péovided in the gaid provision, that if an appeal
has been made to the appedlate authority against ths
order and if the appellate authority has not disposed
of the appeal within a period of 6 hcnths, aftar expiry cf
the said period of 6 months; the aggrisved person may file
an applicetion. In thi®s gase, the applicant has rushed to
this Trihunal before the expiry of a pericd of 6 months from
the date on wvhich hs filed a atatutory appeal ag@inst the
penalty order. We find no .xtra-ordinary circumstances

in this case which warrgnt admission of this application.

The applicant has not waited for a period of 6 months zg
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prescribed in the provisions 20 of the Administrative
Tribunals Act, before Piling of this application. For
the sbove said ppason the application is premature and
the same is rejected under section 19(3) of the Admn,
Tribunals Act. However, we expect the appropriate
appellate authority to dispose of the applicant's appsal

in apcordance with law without purther deglay.

‘ > A N .
(H.RANGARAJAN; (A.V.,HARIDASAN)
MEMBER (ADMN. MEMBER (JuDL.)

Dated : The 25th October 1994.
Dictated in Open Court.
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DEPUTY REGISTRAR(J)
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Copy to:

1. The Flag Officer, Commanding in Chief, Eastern Naval Command,
Visakhapatnam,

2, The Chief Staff Officer,(P&A),
Eastern Naval Command, Naval Base,
Visakhapatnam.

3. The General Mamager, Naval Armament Depot,

_ Visakhapatnam,

4, One copy to Mr.P.Bhasker,Advocate,CAT,Hyderabad.

5. One copy to Mr.N.R. DevraJ,Sr.CGSC CAT, Hyderabad.

6. One copy te Library,CAT,Hyderabad.

7. One spare copye.

YLKR

Vi
7 gt




; !
4
| -
Typed by ‘ Compared by .
Checked by - Approved oy

IN THE CENTR\L ADMINISTRATIVE TRIBUN L
HYDZRABAD ZENCH HYDERABAD

. ‘ . -f”/’
THE HON'BLE MR,A .Y, HIRID SAN - MEMBIR{D -

b X AND

| _ (Q,Qém%?xngan1_ "
) THE HDN'BLE MR s B G-l _MEMBERQ%l

'_bated: nglt)fﬂtl' L
BROER7IUDGIMENT, - "

M A-ARB/ET i No,

| 7 . ig—-
| o | ‘" 0.4 L NO, /3!1/?é1 e
) | Toh bl (aTPTNDS )

Admitked and Interim 2irections

of with Directions.

Dismissed\as withdrawn. R
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